'“ IN THE CENTRAL ADMINISTHATIVE TRIBUNAL
PRINC IPAL BENCH, NEW DELHI.

:‘\’e‘fx'ymN\"'w,('-‘-fj‘\ 871097 pate of decision:01.172.1992.
Shit Puran «« ADE] dcant

Yeraus
tndon of India 3 . « JSeepondent.s
For the Applicant L GBhrl BUN. Bharogava . Counsel
For the Respondents e 8Bhr PLS. Mahendru, Counsel
Corams:
The Hon'ble Mr. P.K. Kartha, Vice Chairman(l)

The Hon'‘ble Mr. B.N. Dhoundival . Administrative Member

whether Reporters of local papers may be

allowed to see the Judoment'? 7‘:,)

p To be referred to the Reportars or not? 7W
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Judoment. (Oral )
(of the Rench delivered by Hon'ble Shri P.K. Ka rtha ,

vice Chairman(i)) ’

we have heard the leamed counsel of both
parties. The praver contained in this application is that
the respondents be directed to reinstate the applicant as
casual labourer and reqularise him with all  consecguential
henefits. The respondent.s have astated in their
counter-affidavit  that the aoplicant was declared unfit for
g1 category by the Medical Officer concerned. Thaereafter,
the applicant did not pursue his case by Ffiling any
representation  to the respondents. He did not also ask for
any appesl for c:‘ramf;:i(iew;"s:;'t..ﬁ.cm of his case hy the Medical

Board.

745 The lsarned counsel for the applicant stated
that the applicant. has  acquired tamporary  status  having
worked for more than 1720 days continoously. He further
submitted that the spplicant was working only as a Safaiwala
for which post  the standard of medical fitness 18 not.  very
rigorous. He also relies upon the instructions issued by the
Railway Board dated 11.04.1988 and the Indian Rad lway
Establ ishment Manual V(:.')]Uft’k-";‘“"rl . according to which, even the
casual labourers who have acouired temporary status should be
considerad for alterative emplovment depending upon the

category of medical fitness.
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